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The Lok Sabha re-assembled after lunch
at Fourteen of the Clock
[MRrR. DEPUTY-SPEAKER in the Chair]

MOTION OF NO-CONFIDENCE IN THE
COUNCIL OF MINISTERS

SHRI SHRI CHAND GOEL (Chandi-
garh) : Sir, I want to raise a point of
order before the Prime Minister rises to

reply. | have already sent a letter to the
Spcaker,

MR. DEPUTY-SPEAKER There is
nothing before the House now. How can
you raise a point of order,

SHRI SHRI CHAND GOEL : I wumt

1o ruise a point of order under rule 352
which lavs down that a member while
speaking shall not refer to any matter of
fact on which « judicial decision is pend-
ing. Sir. two writ petitions have alreadv
becn filed in this matter,

MR. DEPUTY-SPEAKER : This i
altogether anticipatory, In case a refcrence
is made to it, you will be jusified in rais-
ing it. How are you justificd ut the pre-
s¢nt juncture ?

SHR] SHRI CHAND GOEL :
of the writ pelitions, the Prime
has been impkaded as a party and the
prayer in that writ petition is that the
Primc Minister be restrained from giving
effcct to the award given by the teibunal.

In one
Minister

MR. DEPUTY-SPEAKER : All sorts
of petitions may be made to the High
Court or the Supreme Court. Are we po-

ing to make a plea on that basis on the
floor of this House ?

SHRI SHRI CHAND GOEL . She is
the Prime Minister and she is going to
make an important statement, which has
vital implications, She is going 1o bind
the whole nation by her statement. T am
secking the assistance of this rule. . ..

Tlo WETAN FHTY (HZAAAN ) : 3707
7z sfavarg-seama amw # foar am,
aY gury JofT T ¥ A ¥ AV
Y 73T, ydT IR W TETE T
gt emmr T o A T AT &

MR. DEPUTY-SPEAKER : You are
exprossing your own fears, In case a re-
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ference is made to the matter before the
court, I will allow him to ralse it

ot wew fagr@ arwddr (TEoge):
Warry ¥ Ntk &1 ow ader o
& & 3t fez 3o srrera 7 T Y
2, 79 I ATH TE9 & A €Y ;W
AT F FIT WU AAT & wgr A7 fE
T TH FE qA A wE, A oamad
ITT AT F arar 91 €% ) gE
it gz ¢ f s qurT geft g7 avaey
7 aH, a7 glae qiw srEx o famr
aF | F Al fAm Aarr g & o
Mg w1 wgm fr ag quer w@ 6
a1 % oY ITIE ARG 9T T4 A6
Ecatecac il
MR. DEPUTY-SPEAKER : It is a word
of caution, not a point of order,

ot wo fao wpm (fammayr)
TqTeTH WEIEW, TEA A1 Z6 9% WA
gt fa arm 32 frz 9dm osfaz @
w2 @1 72 | e A frz ddee -
faz @1t g, A1 wam WA W A 3fe
] T ¥7 7% frarve &1 Ja § aedy
Z
MR. DEPUTY-SPEAKER : [ have al-
ready ruled that it is not a point of order.
If a petition is presented, it is yet 10 come
before the court. It has nothing to do
with this debate,

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : Before T begin, I would like
1o say thut the simplest way to deal with
this matier would be for the Hon'ble
Members 1o withdraw the motion. O_nco
they have brought forward the motion.
they cannot say that 1 should not reply to
the discussion. That is very simple.

SHRI SHRI CHAND GOEL : The state-
ments of other members are not s0 wital
and important, But whatever the Prime
Minister s going 10 say, that is going to
bind the whole nation, Therefors, she
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should be very careful and cautious, (Inrer-
ruptions).

MR. DEPUTY-SPEAKER: 1[I have
already ruled that she is perfectly with
her rights to reply to the debate. So there
is no point of order.

SHRI PILOO MODY (Godhra) : Sir.
may I make a suggestion? The Prime
Minister can speak without saying anything.

SHRIMATI INDIRA GANDHI : I leave
that honour to the hon, Member,

Mr. Deputy-Speaker, actually the Govern-
ment's point of view has been stated very
clearly and cogently by my colleague, the
Deputy Prime Minister, yesterday. So it is
not that I am making any new pronounce-
ment just now. [ want to say that I wel-
come this discussion and the oppportunity
we have had to deliberate on various as-
pects of this award and the agreement,
und I am grateful to the hon, Member for
the level of the debate. It is natural that
there should be differences in our points of
view and in our comvictions, but it is not
right for any hon. Member to claim a
monopoly of patriotism which some of our
hon. friends opposite have tried to do.
Even when we differ with them we do not
attribute motives to their remarks or their
reasonings and arguments. We expect the
same from them. We, on this side, have
had a long record of service to the mation
and we are second to none in our determi-
nation to uphold national huonour and to
work for the welfare of our people. We
do not wear our patriotism on our sleeves.
s0 10 speak,
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Mr, Deputy-Speaker, you will appreciate
that when we are called upon to form a
government, to provide a government, we
are of necessity compelled to face the hard
facts of life. We cannot escape into emo-
tion nor can we lay the blame on others
and escape our responsibility, The approach
of the Government, as [ said earlier, was
made very clear yesterday by the Deputy
Prime Minister, and this morning my col-
league the Home Minister also has spoken.

When all is said and the patriotic fervour
and emotion spent in wvery legitimate ex-
pression, we are left with the fact that the
freely elected government of this country
entered into an agreement, an international
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agreement. That agreement was placed be-
fore both Houses of Parliament which
endorsed it by an overwhelming majority.
I cannot understand how a democracy cun
function unless the Members are prepared
to accept majority decisions. That is the
whole point of democratic functioning.
Nor can I understand the logic of the argu-
ment that the decision reached by Parlia-
ment, by a majority, is not binding on us
all.

A few hon, Members have argued that
we can retreat from our obligation to im-
plement the decision of the Tribunal, and
references have been made by some hon.
Members t0 what they have called the
compulsions of international public opinion,
Naturally, we do not ignore international
public opinion in many matters, but where
national interest is concerned we think that
it is national interest which must come
before everything else, and I should like to
assure the House that international opinion
is certainly not the guiding factor in what-
ever decision the Government has taken.
What is important is that India should not
do anything which is not right and pro-
per. The Government must honour iis
commitments which is that the decision of
the Tribunal—and | am now speaking in
quotes, a single sentence which has been
quoted by other hon, Members,—'shall be
binding on both the governments and shall
not be questioned on any grounds what-
soever”. Many hon. Members who have
spoken from the opposition, even thoogh
they have disagreed with us on  other
matters, have supported this view,

The Tribunal had to determine the boun-
dary alignment and, I might add that the
alignment claimed by India has been sub-
stantially accepted. The opinion of  the
Chairman of the Tribunal, which was con-
curred in by Judge Entezam, contains the
following sentence :

“It might be added that the boundary
proposed by me for the greater part of
its length roughly coincides with the
boundary proposed by my learned collea-
gue, Mr. Bebler.”

| cannot say that I am satisfied with the
Award. I expressed my views the other day
when I made a statement. I entirely agree
with what the Home Minister said a. little



451 No-confidence PHALGUNA 9, 1889 (SAKA) No-confidence 452
Motion Motion
carlier, However, our natural disappoint- und a deecp sense of devotion and those

ment at having succeeded only to the ex-
tent of 90 per cent, and not 100 per cent as
we would naturally have liked, should not
colour our judgment as to where our duty
lics. We propose (o honour our jnternation-
ul commitment in the carnest hope that the
settlement of this issue will close an unfor-
tunate chapter of conflict and promote the
development of normal relations between
these two neighbouring countries,

The assertion by some hon. Members
that the dispute between India and Pakistan
did not exist is somewhat strange, How
can hon, Members forget that there was
not only a disputc but that there were bila-
tcral talks about it and there was even u
conflict ? Since these failed to produce the
desired results, the matter was referred to
arbitration with the approva) of our Parlia-
ment. [ should like to recall the words of
the late Prime Minister, Shri Lal Bahadur
Shastri, as to what the Tribunal was meant
to do and has done, He had stated :

“I would, at this stage, like to explain
why the agreement referred both to the
determination and demarcation of the
boundary, It has been the Govern-
ment of India’s consistent stand that the
boundary in question is already well
established and officially settled and that
what remains to be done is its demarca-
tion on the ground. On this point, how-
ever, Pakistan has bad a difference of
opinion with us. Pakistan's contention
has been that the boundary is yet to be
determined. This difference had to be re-
solved ecither by nepotiations or by refer-
ence to an impartial tribunal.”™

He went on to say :

“Once the boundary has been deter-
mined in this manner, the next step of
demarcation on the ground will be taken.”

The Tribunal has now determined the boun.
Jdary aligement, and I should like to express
our appreciation of Judge Bebler's fine judg-
ment, 1 should akso like to place on record
Government's thanks to Secretary-General,
U'Thant for the help provided to the Tribo-
nal by the United Nations and, finally, 1
should like to express our deep apprecia-
tion of the services rendered by all our
eminent counsel and concerned officials.
They bave worked with great thoroughness

who read the entire report of the Award
will be impressed by their work.

Some hon, Members referred to the views
of the hon. Member, Shri N. Chatterjee.
He is away in the Andamans. But when
he heard certain radio reports of the views
expressed, he sent me a telegram. He has
stated that the terms of the cease-fine agree-
ment between India and Pakistan definitely
commit them to two things—acceptance of
the Award by both the countries and execu-
tion of the Award by the Tribunal in the
event of any difficulty in the actual delinea-
tion of the boundary &s declared by the
Tribunal. He has further added that the
presentation of India's case was both com-
prehensive and cogent and full justice was
done to Indiu’s case by the members of the
Indian Delegation.

The hon. Member, Shri Pashabhai Patel,
has spoken of the possibility of the utilisa-
tion of the Narmada project in reclamation
work in Kutch. The position is that the
Narmada Water Resources Development
Committee has recommended a master plan
for the optimum and integrated develop-
ment of the water resources of the river
Narmada. This envisages the irrigation of
3 lakhs of acres in the little Rann and 4.5
lakhs acres in the Great Rann of Kutch. I
appreciate the constructive suggestion made
by the hon, Member. Now that the Award
has settled the boundary, we should get
down to work and develop this area s0O
that it can also contribute to the prosperity
of the country.

The debate has raised the general issue
of our relations with Pakistan. Shri
Madhok contended that we could never
have good relations with Pakistan. This,
at best, is a counsel of despair., The Gov-
ernment cannot proceed on the presumption
of perpetual hostility. However distant the
prospect might be of fashioning our rela-
tions with Pakistan so that they become
peaceful, normal and friendly and however
tortuous the route, it must always be our
endeavour to work constantly to make Pakis-
tan realise that its interests too lie. in

friendly and co-operative relations with
India.
I was glad to find that there was an

understanding among some hon. Members
of the Opposition that as a Government we
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must take a responsible and reasonable
position in the matier of Indo-Pakistani rela-
tions.

Some hon. Members have expressed con-
cern regarding the defence and security of
this important border area. 1 quite appre-
cige their concern and also, of course, the
concern specially of the people of Gujarat.
Once the Kutch boundary has been deli-
neated after this award, no one should be
in any doubt that thut border, like any other
border of the country, shull be "defended by
the combined strength of the nation and by
the valour of our valiunt armed forces,

SHRI S. M. BANERJEE (Kanpur) :
Sapdar Swaran Singh should notc it.

SHRIMATI INDIRA GANDHI: Once
more we have before us what ahe hon.
Member on the other side took pains 10
describe as a simple motion, The Home
Mjoister also referred to this matter, |
presume it was made “simple” so that all
our friends opposite could pet together on
the motion. For the rest, as the House is
aware, the mover of the motion, hon, Mem-
ber Professor Madhok, spent some  time
criticizing his other colleagues who had
toined him in this motion, 1 have no desire
to defend his colleagues or those parties.
Some of them have spoken for themselves
and 1 am sure. they can defend themselves.
But | should only like to remind the Hous:
that notwithstanding such confessions of
regard for each other us are made on the
floor of the House. Professor Madhok's
party has not hesitated 10 comhine with
Professor Mukerjee's party to form gov-
ermments in more than one State. How-
ever, 1 leave them to their own devices. |
do not want to say anylhing further on
(Interruption). 1 am glad, they
think that it is the same thing. That is
not the impression 1 got from Professor
Madhok’s speech.

Although the motion hrought before the
House purports 10 be a general one, the
debate, in fuct, has centred around the
Kutch Award almost exclusively and very
few other points were raised, Anyhow, 1
have dealt with most of the economic and
other matters just a few days ago when 1
was _replying to the debate on the Presi-
dent’s Address. Hon. Members have talk-
ed of the unity and the integrity of ‘the

FEBRUARY 28, 1968

No-confidence
Moetion

454

country. As 1 just pow mentioned, we do
not call their patriotism into question. I
believe that they are sincerely comcerned
with these important questions and that is
why I draw their attention to thesc issucs
lime and time again.

I was very glad to hear hon, Member.
Shri Krishnamoorthy, denounce the burning
of the national flag in Coimbatore. Maduorai
and other places and the insali to the
national anthem on another occasion, Whai
hus happened. whether in Coimbatore or
in Madurai or in Assam, is natura’y some-
thing which saddens us all. [ <incerely
hope that the misguided young people will
realise the folly of their :ctions and that
all responsible leaders, no matter to what
party they belong, will join together to up-
hold the dignity of our national emblems.

All movements, all attitudes which create
tension or fissiparous tendencies or sepa-
ratist, feelings. whether they are between
people who speak different languages or
live in different States or whether they are
between people who profess different reli-
pions. costes and creeds, must be put down
strongly, It is only then that we can build
a firm base from which we can defend and
strengthen our wnity and oor integrity.

SHRI BAL RAJ MADHOK: Mr.
Deputy-Speaker, Sir, ¥ bave heard with
pgreat attention the utterences of the hon.
Prime Minister, the Deputy Prime Minister,
the Home Minister and a number of hon.
Members from the Congress Benches whu
have spoken on this motion, The very
fact that such senior-most members of the
ruling parly found it necessary to iater-
vene shows thal the arpuments that we
had put forth, that the casc we had pre-
sented, has proved to be cffective.

Sir, T am sorry to say that while replying
1o the dcbate, they have depended more On
invectives, more on references, to the late
Prime Minister. Shri Lal Bahadur Shastri.
for whom we have as much respect. ...

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (8HRI
MORARIJI DESAI) : Please cite the imvec-
tives,

SHRI BAL RAJ MADHOK : ....as the
Congress Benches have. 1 Jook upon him
as the first, really, truly, Indian Prime



